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== Regional Office, U.P. Pollution Control Board, Ghaziabad
‘”g&’.‘ %ﬁ Website- wwww.uppcb.com, e-mail:roghaziabad@uppcb.in
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To,
The Registrar,

The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Report of the Joint Committee in compliance of Hon’ble National Green
Tribunal, New Delhi Order dated 30.11.2023 in Original Application
No-710/2023 Sushil Raghav Vs State of U.P. & Ors.

Respected Sir,

With reference to the above-mentioned subject, the Joint Committee
inspected the site on 20.01.2024. The Joint Committee in compliance of Hon’ble
National Green Tribunal order dated 30.11.2023 in OA No-710/2023 Sushil
Raghav Versus State of U.P. & Ors. is hereby annexed for kind perusal and further
necessary action and directions.

Enclosure: Joint report.

Yours Sincerely

(Vilé:(l\;shra)

Regional Officer

Copy to:

1. District Magistrate, Ghaziabad for information.

2. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

3. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board,
Lucknow for information.

4. Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for
perusal and necessary action please.

5. Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

e

Regibnal Officer
& FRfe : SME0TT0TH0—2, WaER—16, TYERT, MIITEIG—201012 BIF—0120—4160108
=T : TC-12V, fRfy @vs, Mt TR, @@ 226010
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 710 OF 2023
(I.A. No. 835/2023)

IN THE MATTER OF:

Sushil Raghav ' ...Applicant(S)
Versus

State of U.P. & Ors ...Respondent(s)
INDEX

S.No. i Description _ Pg.No. '|

1. | Status Report in Compliance of Hon’ble National Green 1-4 |

Tribunal’s order dated 30.11.2023 in OA 710/2023
2. Annexure-I1 —Copy of UPPCB letter dated 20.01.2024 and 5-6 ‘
29.01.2024

3. | Annexure-II —Copy of Nagar Nigam, Ghaziabad letter | 7-10
dated 30.01.2024 ‘

FILED BY

Vir as’Mishra
Regional Officer, UPPCB,
Ghaziabad
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Joint Report with respect to Hon’ble NGT order dated 30.11.2023 passed in

the matter of Sushil Raghav Vs State of U.P. & Ors in OA No-710/2023
(I.A. No-835/2023).

1- Background and directions of Hon’ble National Green Tribunal:

The matter in OA No-71/2023 (I.A. No-835/2023) is related to a grievance against:

“That the park was earmarked at Rajendra Nagar Industrial Colony on G.T.
Road Mile 8/7, Sahibabad, Ghaziabad but the Ghaziabad Municipal Corporation is
undertaking the activity of construction of road/pathway on the land earmarked
for park and is also constructing the drain and shifting the boundary of the park

by reducing the park area”

In this matter it was directed by Hon’ble National Green Tribunal vide order
dated 30.11.2023 that:

"

......... 5. We also form a committee comprising of the Member Secretary,
Uttar Pradesh Pollution Control Board, concerned Divisional Forest Officer and
District Magistrate, Ghaziabad who will carry out the spot inspection, ascertain
the correct position on the spot and file action taken report before the Tribunal
within six weeks Tribunal by e-mail at judicialngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF. The District
Magistrate will be the nodal officer in the Committee.......”

2- Compliance of order of Hon’ble National Green Tribunal:

In compliance of Hon’ble National Green Tribunal, a joint committee was

nominated comprising of following members:-



1-

2-
3-
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Shri Chandresh Kumar Singh, Additional City Magistrate-l, Ghaziabad
nominated by District Magistrate, Ghaziabad.
Shri Vikas Mishra, Regional Officer, U.P. Pollution Control Board, Ghaziabad.

Shri Shashank Gupta, Range Forest Officer, Social Forestry Division,

Ghaziabad.

3- Action Taken Report:

In compliance of Hon’ble National Green Tribunal, a joint committee visited the

site on 20.01.2024 to ascertain the factual position on the spot and based on

observation the following points were identified:

1-

It was observed that the park is earmarked in the name of Jagjeevan Park,
which is situated at Rajendra Nagar in.dustrial colony, G.T. Road Sahibabad,
Ghaziabad.

During visit joint team found that the boundary wall of the said park in
three sides is constructed of brick masonry while one side of boundary wall
is made temporally made of tin sheet. There was no permanent boundary
wall made of bricks on one side, it could not be clear whether the
construction work of the said temporary tin-sheet boundary wall was done
by reducing the land of the park or not. During visit joint team observed
that no work related to construction of drain or shifting of boundary wall
was being carried out. Plantation was done in the Babu Jag Jeevan Ram
park by Nagar Nigam, Ghaziabad.

In compliance of Hon’ble National Green Tribunal direction dated
30.11.2023 Municipal Commissioner, Ghaziabad, Nagar Nigam was
requested by U.P. Pollution Control Board, Ghaziabad vide letter dated
20.01.2024 and 29.01.2024 to obtain more details of the said park under
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reference from revenue so as to further ascertain and conclude the matter.
Copy of said letter is annexed at Annexure-I.

4- In reply to above a report from Additional Municipal Commissioner,
Ghaziabad Nagar Nigam was received on 30.01.2024. According to the said
letter it reveals that the encroachment free area of the park is 10880 sqm
and area of park on which Babu Jag Jeevan Ram Colony built illegally is
7120 sgm. Hanuman temple and Municipal Corporation’s Sulabh toilet are

also built in the park. Copy of the said letter is annexed as Annexure-Il.

4- Photographs taken during visit:




(Shashank Gupta) i i (Chandresh Kumar Singh)
Range Forest Officer Regional Officer Additional City Magistrate-l,
Social Forestry Division  U.P. Pollution Control Board Ghaziabad.
Ghaziabad. Ghaziabad.
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A L% Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
Kood s
o we zaﬁz)NaT/eANp %0 2023 [272-4p Rt .2gf el 22 24P
Jar H, A0 TSI/ HAgdg Jhx

TR ARG,
TR o,
TIRSTaTETg |

v #0 THoshodlo w1E faeel ¥ AT OA No-710/2023 (1.A. No-835/2023) Sushil Raghav

Versus State of Uttar Pradesh & Ors. § TIRa ame¥ fasie 30.11.2023 & I B

R H |
A3y,

HuaT SWIG s w0 gHosfiodio 78 fdeeil # AT OA No-710/2023 (I.A. No-
835/2023) Sushil Raghav Versus State of Uttar Pradesh & Ors. ¥ TTRa amaer &=l 30.11.2023
B el TR XY BT FE N, (SRR o) | 7o AdERer R NG aew D
30112023 ¥ fam= fadw R ™ &

“1. In this original application, Applicant has raised the grievance that the park was earmarked at
Rajendra Nagar Industrial Colony on G.T. Road Mile 8/7, Sahibabad, Ghaziabad but the Ghaziabad Municipal
Corporation is undertaking the activity of construction of road/pathway on the land earmarked for park and is
also constructing the drain and shifting the boundary of the park by reducing the park area. The plea of the
Applicant is that park is required to be preserved in view of the order of the Tribunal in the matter of Residents
Welfare Association vs. State of Haryana reported in 2019 SCC On Line NGT 2797.

2. Learned Counsel for the Applicant submits that the National Clean Air Program has been formulated
in terms of Section 16(2)(b) of the Air (Prevention and Control of Pollution) Act, 1981 which requires the concerned
authorities to maintain the green area and in the present case, reduction of green area violates the National
Clean Air Program also. He has further submitted that the impugned activity also violates the short-term action

plan relating to ‘Non-Attainment Cities’ which requires the Forest Department to maintain greening of open areaq,
gardens, community places, etc...”

IRIGE AR B U fhY W FG S fIAMG 20.01.2024 B AW TR
AR T—Yerd, TITaTe, AHISTS afia YT, TSTaTaTe & | wget fFerr e i |
e & wHg grr T 5 RIeRdl Wil SHTSHaeRE 0, Ioe AR ENid o],
Fodlo e, TRIEE, TMREEE ¥ 99 ke ) e HHdT T e aevdae g ariy
T eI U O 2 ¥ P oRerTE arsugiarel Uil Y | SR UH TRE W PIS gC MiAd
e qevElaTe 7 BN § W T8 8 Wl b Saa erend fom Wi arsvsiare ®1 i
S g B AT B DA B §Y fbar AT ¥ srerar €| Fre & e ATl B P
arerar ar3vSaTa @) RifYe el B HRF g w8 g T4 |

AT Sa B TR W AU AR P U & aFma 3 JAgy Be gy Rieraa
BT PRI R BY TEAER BIAAE] HRI0 U B HIATE! A 59 PRATERI BI AT FRH
H1 e B, fo 5 W0 U FRA ARBROT F qHEI ST AT YT B ST D |
SR 3TaTT ST & b gapeor # gaars 3 i A 05.02.2024 o g
AT SURIGATI AN |

SR RraRer geey, MRTaTEE B |6 goare uiEd |

//%E @(@2)
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TEAerd - TC-12V, ey @vs, Ml 7R, dRE-Ts; 226010
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fasa: w0 THoSNoI0 T fAeel A TRIT OA No-710/2023 (1.A. No-835/2023) Sushil Raghav

Versus State of Uttar Pradesh & Ors. ¥ TiRe 3 =i 30.11.2023 & IJUTeH &

= |
By,

HUAT SR fAvad PR & UHG 2021 /AN / HI0T0T-710 /2023 / 2024
R 20.01.2024 BT el TV HXY BT BT Y| I UF B HEIH | HO TAOSNOLIO g
faee) # O™t OA No-710/2023 (I.A. No-835/2023) Sushil Raghav Versus State of Uttar
Pradesh & Ors. ¥ TIRT M3y RATH 30.11.2023 B Ga¥ T TxA B BL PN, (G
FHer=) | A0 RERYr gRT UIRa e f=ie 30.11.2023 # e Fewr fad 4 -

“1. In this original application, Applicant has raised the grievance that the park was earmarked at
Rajendra Nagar Industrial Colony on G.T. Road Mile 8/7, Sahibabad, Ghaziabad but the Ghaziabad Municipal
Corporation is undertaking the activity of construction of road/pathway on the land earmarked for park and is
also constructing the drain. and shifting the boundary of the park by reducing the park area. The plea of the
Applicant is that park is required to be preserved in view of the order of the Tribunal in the matter of Residents
Welfare Association vs. State of Haryana reported in 2019 SCC On Line NGT 2797.

2. Learned Counsel for the Applicant submits that the National Clean Air Program has been formulated
in terms of Section 16(2)(b) of the Air (Prevention and Control of Pollution) Act, 1981 which requires the concerned
authorities to maintain the green area and in the present case, reduction of green area violates the National
Clean Air Program also. He has further submitted that the impugned activity also violates the short-term action
plan relating to ‘Non-Attainment Cities” which requires the Forest Department to maintain greening of openarea,
gardens, community places, etc...”
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TETT PR BT BE B, Y 5 7o IS R AP0 § qHHAT SIS T I
& O T | SRR AT BT £ b gpwor § gAars B A Rf 05.02.2024 T T
TGP SRITITTR |
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